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This is computer generated order. Signature is not required.    � 1

                                                                                    
                                                                                    

                                                                                    

                                                                                    
FORM 2

                                                                                    
[See rule 6 (2)]

                                                                                    
FORM FOR GRANT OR RENEWAL OF AUTHORISATION TO THE OCCUPIERS,
RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

                                                                                    

AUTHORISATION No. 19HFC19970493   dated 04/10/2019
Proceeding No. T5/TNPCB/F.0665SPR/HWA/RL/SPR/2019 dated 04/10/2019

Sub: Tamil Nadu Pollution Control Board – Hazardous Waste Authorization-Fresh- M/s. APOLLO TYRES
L T D ,  S . F . N o .  3 1 p t , 3 2 p t , 3 3 p t , 3 4 p t , 3 8 p t  o f  o r a g a d a m
village,455pt,456pt,457pt,458pt,462pt,463pt,464pt,467pt,468pt,469pt,470pt,474pt,475pt,477pt,492pt,
478pt,476pt,465pt,466pt,491pt of mathur village, MATHUR  Village, SRIPERUMBUDUR  Taluk,
Kancheepuram  District - Authorization  under Rule 6 (2) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 enacted under Environment (Protection)
Act, 1986 – Issued- Reg.

Ref: 1.� Unit’s Application No. 19970493 Dated: 11.06.2019
2.� HWA-IR.No.0665SPR/HWA/RL/DEE/SPR/2019 Dated: 19.08.2019

1. Number of authorization: 19HFC19970493 and dated : 04/10/2019
2. Unit head  of M/s.  APOLLO TYRES LTD is hereby granted an Authorisation based on the based on

the enclosed signed Inspection report for Generation,Collection,Storage,Disposal  of hazardous or other
wastes or both on the premises situated at  S.F.No. 31pt,32pt,33pt,34pt,38pt of oragadam
village,455pt,456pt,457pt,458pt,462pt,463pt,464pt,467pt,468pt,469pt,470pt,474pt,475pt,477pt,492pt,4
78pt,476pt,465pt,466pt,491pt of mathur village, MATHUR  Village, SRIPERUMBUDUR  Taluk,
Kancheepuram  District.

Sl No Schedule / Name of the
Processes

Name of Hazardous
Waste (with category No)

Quantity Activities  for which
Authorization is

issued
1 Schedule I� /5. Industrial

operations using mineral or
synthetic oil as lubricant in
hydraulic systems or other
applications

5.1-Used or spent oil 546 T/Annum Generation,Collection,S
torage,Disposal

2 Schedule I� /33. Handling of
hazardous chemicals and
wastes

33.1-Empty
barrels/containers/liners
contaminated with hazardous
chemicals /wastes

80 T/Annum Generation,Collection,S
torage,Disposal

3 Schedule I� /35. Purification
and treatment of exhaust
air/gases, water and waste
water from the processes in
this schedule and common
industrial effluent treatment
plants (CETP’s)

35.3-Chemical sludge from
waste water treatment

444 T/Annum Generation,Collection,S
torage,Disposal

4 Schedule I� /35. Purification
and treatment of exhaust
air/gases, water and waste
water from the processes in
this schedule and common
industrial effluent treatment
plants (CETP’s)

35.3-Chemical sludge from
waste water treatment

911 T/Annum Generation,Collection,S
torage,Disposal

5 Schedule I� /5. Industrial
operations using mineral or
synthetic oil as lubricant in
hydraulic systems or other
applications

5.2-Wastes or residues
containing oil

2.15
T/Annum

Generation,Collection,S
torage,Disposal

1
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For Member Secretary
Tamil Nadu Pollution Control Board

Chennai
A. GENERAL CONDITIONS OF AUTHORIZATION

B. SPECIFIC CONDITIONS - HW Generator

3. This authorization shall be valid for a period upto  03/10/2024.
     The Authorization is issued subject to the following general and special conditions annexed.

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by Tamil Nadu Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this Authorisation.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. The person authorised shall implement Emergency Response procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages, leakages,
fire ,etc and their possible impacts and also carry out mock drill in this regard at regular interval of
time.

6. The person authorised shall comply with the provisions outlined in the CPCB guidelines on
“Implementing Liabilities for Environmental damages due to Handling and Disposal of Hazardous
Wastes and Penalty”.

7. It is the duty of the authorized person to take prior permission of Tamil Nadu Pollution Control Board
to close down the facility.

8. The imported Hazardous and other wastes shall be fully insured for transit as well as the accidental
occurrences and its clean-up operation.

9 The record of consumption and fate of the imported hazardous and other wastes shall be maintained.
10. The Hazardous and other wastes which gets generated during recycling or reuse or recovery or pre-

processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of Authorisation.

11 The importer or Exporter shall bear the cost of import or export or mitigation of damages if any.
12 An application for the renewal of an authorization shall be made as laid down under these Rules.
13 13. � Any other conditions for compliance as per the Guidelines issued by the MoEF and CC or CPCB

from time to time.
14 Annual returns shall be filed by June 30th for the period ending 31st March of the previous financial

year.

1. The occupier/generator shall be responsible for safe and environmentally sound management of
hazardous and other wastes.

2. The occupier shall follow the following steps for the management of hazardous and other wastes. (a)
prevention (b) � minimization (c) � reuse  (d) � recycling (e) � recovery, utilisation including co-processing and
(f) � safe disposal

3. The occupier shall take all the steps while managing hazardous and other wastes - (a) To contain
contaminants and prevent accidents and limit their consequences on human beings and the
environment; and (b) To provide persons working in the site with appropriate training, equipment and
the information necessary to ensure their safety.

4. The occupier shall store the hazardous and other wastes for a period not exceeding ninety days and shall
maintain a record of sale, transfer, storage, recycling, recovery, pre-processing, co-processing and
utilisation of such wastes and make these records available for inspection:

5. The hazardous and other wastes shall be stored temporally in an isolated area earmarked for the purpose
within the occupier’s premises (it shall not be accessible to rain water) till scientific disposal. The
storage area shall be fenced properly and a sign of danger shall be placed at the storage site.

6. The containers holding the hazardous and other wastes shall be kept in good condition and made of
materials which can withstand the physical and environmental conditions during storage and
transportation. Only properly cleaned containers shall be used for storage of hazardous and other
wastes.

7. The occupier handling hazardous or other wastes shall maintain records of such operations of
generation, handling, storage and disposal as per Form 3.

8. The hazardous and other wastes generated in the establishment of the occupier shall be sent or sold to
an authorised actual user or shall be disposed of in an authorised disposal facility.

2
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ADDITIONAL SPECIFIC CONDITIONS
1. � The unit shall dispose the Used/Spent Oil (5.1) and Empty barrels/containers/liners contaminated with
hazardous chemicals /wastes (33.1) to the Authorized Recyclers having valid authorization of the Board
and registration certificate as recyclers and necessary endorsement shall be made in respect of the
quantity transacted in the original letter of registration issued to the recycling unit.
2. � The unit shall dispose the Chemical sludge from waste water treatment (35.3) and Wastes or residues
containing oil (5.2) to the TNWML, Gummidipoondi as reported.
3. � The Hazardous wastes shall be stored in a compatible container on an impervious platform in closed
shed which shall be provided with requisite fire protection system, personal protective equipment and
safety system.
4. � The person authorized shall comply with all the conditions stipulated in the authorization and other
conditions of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.
5. � The unit shall maintain Form 3 and submit Form 4 prescribed under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.
6. � The Hazardous wastes shall be disposed only with manifest that shall be maintained in Form-10 of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.
7. � The manifest shall be endorsed by the despatcher, transporter and receiver of hazardous wastes. The
endorsed copy of the manifest shall be furnished to TNPCB as and when such disposal is made.
8. � The unit shall ensure that all provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 as amended are complied with while handling hazardous waste.
9. � The authorization is subject to the terms and conditions as may be specified in the Rules for the time
being in force under the Environment (Protection) Act, 1986 and the conditions mentioned in the
Schedule A & B.
10.� The unit shall not store the Hazardous waste generated outside the premises of the unit.
11.� The unit shall dispose the accumulated quantity of hazardous wastes immediately.

9. The occupier handling hazardous or other wastes shall ensure that the hazardous and other wastes are
packaged in a manner suitable for safe handling, storage and transport as per the guidelines issued by
the Central Pollution Control Board from time to time

10. The labelling of package of hazardous or other wastes shall be done as per Form 8. The label shall be of
non-washable material, weather proof and easily visible.

11. The hazardous and other wastes shall be transported from the occupier’s establishment to an authorised
actual user or to an authorised disposal facility in accordance with the provisions of these rules.

12. The transport of the hazardous and other wastes shall be in accordance with the provisions of these
rules and the rules made by the Central Government under the Motor Vehicles Act, 1988 and the
guidelines issued by the Central Pollution Control Board from time to time in this regard..

13. The occupier shall provide the transporter with the relevant information in Form 9, regarding the
hazardous nature of the wastes and measures to be taken in case of an emergency and shall label the
hazardous and other wastes containers as per Form 8

14. The authorisation for transport shall be obtained either by the sender or the receiver on whose behalf the
transport is being arranged.

15. The transporter/sender of the hazardous and other wastes shall prepare and maintain manifest in Form
10.

16. The occupier or the operator or the transporter shall immediately intimate TNPCB through telephone,
e-mail about the accident and subsequently send a report in Form 11, where an accident occurs at the
facility of the occupier handling hazardous or other wastes and operator of the disposal facility or
during transportation

17. The occupier who intends to get its hazardous and other wastes treated and disposed of by the operator
of a treatment, storage and disposal facility shall give to the operator of that facility, such specific
information as may be needed for safe storage and disposal.

18. The occupier shall be liable for all damages caused to the environment due to improper handling and
management of the hazardous and other wastes.

19. The occupier handling hazardous and other wastes shall submit annual returns containing the details
specified in Form 4 to TNPCB on or before the 30th day of June of every year for the preceding period
April to March.

20. Any increase in quantity of handling of hazardous and other wastes, any change in category of
hazardous and other wastes and any change in method of handling operations shall be brought to the
notice of the TNPCB and fresh authorization shall be obtained.

3



This is computer generated order. Signature is not required.    � 4

                                                                                    
For Member Secretary

Tamil Nadu Pollution Control Board
Chennai

To
Unit head
APOLLO TYRES LTD
B-25 SIPCOT INDUSTRIAL GROWTH
CENTER,ORAGADAM,SRIPERUMBUDUR,KANCHEEPURAM,CHENNAI 
Pin:602105

                                                                                    
                                                                                    

Copy to:
 
1. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR. 
-----------
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REGISTRATION FOR THE RECYCLING OF PLASTIC WASTES
 

Registration No. 21PRD41230563   Dated 26/10/2021
 

Proceeding No.TNPCB/DEEKancheepuram/2410SPR/PWR/2021, Dated26/10/2021
 

Sub : Tamilnadu Pollution Control  Board  – Plastic Waste Registration -Renewal -  M/s JEEVA
ENTERPRISES,SF.No. 251/2,THIRUMUDIVAKKAM Village, KUNDRATHUR Taluk,
Kancheepuram District – Registration under Rule 13(3) of Plastic Waste Management
Rules, 2016 as amended in 2018 – Issued – Regarding.

Ref : 1.� Proc No.TNPCB/DEEKancheepuram/2537MMN/PWR/2019, Dated14/08/2019
2. � Your appln. through OCMMS vide no. 41230563dated  23.09.2021 for Renewal of plastic
waste registration.
3.� IR.No : F.2410SPR/OS/DEE/SPR/PWR/2021 Dated 25/10/2021

      The Tamilnadu Pollution Control Board after examining the application, hereby certifies that M/s
JEEVA ENTERPRISES,SF.No. 251/2,THIRUMUDIVAKKAM Village, KUNDRATHUR Taluk,
Kancheepuram District has been registered as a unit under Plastic Waste Management Rules, 2016 as
amended in 2018 for manufacturing .

Product Name Quantity Unit
 Reprocessed Plastic
granules(From Waste
Plastic)

 200  MT/Month

      This certificate of registration shall be valid for the period up to 31/03/2024 unless revoked or
suspended.

The certificate is granted subject to the following conditions:
1. The unit shall adhere with all the conditions mentioned in the Plastic Waste Management

Rules, 2016 as amended.
2. The unit shall ensure that the plastic material, shall not be used in any package for packing

gutkha, pan masala and tobacco in all forms.
3. The unit shall furnish their production, distribution and retailer/sale point details every

month to the District Environmental Engineer citing the Registration Number.
4. The unit shall not manufacture,stock,distribute or sell any carry bags made of  recycled

plastic.
5. The unit shall ensure that the products made of recycled plastic shall not be used for

storing,carrying,dispensing or packaging ready to eat or drink food stuff.
6. The unit shall coordinate with UNDP to workout EPR inline with the proposed integrated

model for the state of Tamilnadu.
7. The unit shall prepare and submit an annual report in Form iv to the local body concerned

under the intimation to the TNPCB by the 30th April of every year .

Additional conditions

5



1.� The unit shall ensure to comply for all the conditions / norms prescribed in the Plastic Waste
Management Rules, 2016 as amended from time to time.
2.� The unit shall not use plastic items banned under G.O MS.No.84 Environment and Forests (EC.2)
Department at any point of time in the premises.
3.� The unit should not manufacture the banned items as per the relevant  G.O
4.� The unit shall ensure to submit an annual report in Form IV to respective local bodies under
intimation to the Board by the 30th April of every year without fail.

 District Environmental Engineer
 Tamil Nadu Pollution control Board,

 SRIPERUMBUDUR
To
The Proprietor
JEEVA ENTERPRISES
 2/254, ANNA STREET, KURINJI NAGAR,
VANDALUR,CHENNAI
 600048

Copy submitted to
1. The Member Secretary, Tamilnadu Pollution Control Board, Chennai, for favour of kind

information
2. The Joint Chief Environmental Engineer, Tamilnadu Pollution Control Board,Chennai for

favour of kind information

6
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TAMIL NADU POLLUTION CONTROL BOARD

                                                                                    
Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2108236606685           DATED: 11/11/2021.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0711SPR/RL/SPR/A/2021     DATED: 11/11/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    
Unit Head
M/s.M/S APOLLO TYRES LTD (CAPTIVE POWER PLANT),
S.F.No. B-25 SIPCOT Industrial Growth Center-Oragadam,
MATHUR village,
Sriperumbudur Taluk,
Kancheepuram District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.
        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2026
 

                                                                                    
                                                                                    

                                                                                    
                                                                                    
                                                                                    

RED

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT –M/s. M/S APOLLO TYRES
LTD (CAPTIVE POWER PLANT) , S.F.No. B-25 SIPCOT Industrial Growth Center-Oragadam,
MATHUR village, Sriperumbudur Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of emissions  under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) –Issued- Reg.

REF: 1. Board Proc. No. T1/TNPCB/F.0711SPR/RL/SPR/W&A/2020 DATED: 04/09/2020
2. JCEE(M) IR.No : F.0711SPR/RL/JCEE-M/SPR/2021 dated 31/03/2021

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

7
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SPECIAL CONDITIONS
                                                                                    

1. This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  THERMAL POWER PLANT - 1 x 4.6  4.6  MW

By-Product Details
1.  Steam  34  T/hr

2. This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Boilers -1 X 60 TPH  ESP with stack  75  115176
II Fugitive/Noise emission :
Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  Coal Crushing and
screening

 Fugitive  Bag Filter

2.  Coal Loading and
Unloading

 Fugitive  Enclosed
System/belt
transfer
System

3.  Ash Handling system  Fugitive  Pneumatic
Ash handling
system

4.  Coal Transportation  Fugitive  Dust
Extraction
with Bagfilter

5.  Coal Storage yard  Fugitive  Water
sprinkler
system

6.  Coal Crusher  Noise  Designed for
noise level
not
exceeding
85to90db

7.  Turbine Generators  Noise     Designed
for noise
level not
exceeding
85to90db

8.  Compressors  Noise  Designed for
noise level
not
exceeding
85to90db

8
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To
Unit Head ,
M/s.M/S APOLLO TYRES LTD (CAPTIVE POWER PLANT),
M/S. Apollo Tyres Ltd (Captive Power Plant) ,
B-25 SIPCOT Industrial Growth Center-Oragadam,
Sriperumbudur, Kanchipuram 602105
,
Pin: 602105

                                                                                    
Copy to:
1.The Commissioner,  SRIPERUMBUDUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.
4. File
-----------

                                                                                    
** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

Special Additional Conditions:
The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
Additional Conditions:
 1.� The unit shall ensure that the generation of power is equal to or less than 4.6 MW at all times.
2. � The unit shall operate and maintain the existing air pollution control measures provided to the
point/fugitive emission sources efficiently and continuously so as to achieve the Stack Emission
standards notified for thermal power plants under the Environment (Protection) Rules, 1996 vide
SO.3305 (E) dated 07.12.2015 and AAQ standards as prescribed by the Board.
3. � The unit shall ensure that the online stack sensors for the parameters PM, SO2, & NOx provided in
Boiler stack are calibrated regularly and operated and ensure that the output of the sensors are
connected to TNPCB & CPCB server at all times.
4. � The unit shall ensure that the stack monitoring facility is as per Emission Regulation Part – 3 (ERP-
3) norms for stack attached to Boiler.
5. � The unit shall ensure that the port hole & ladder facility is safe to carry out monitoring in place of
monkey ladder, spiral type / scaffold ladder for the safety of monitoring personnel.
6.� The unit shall conduct the AAQ/Emission/ANL survey periodically and furnish report to the Board.
7. � The unit shall continue to develop green belt inside & outside the unit premises so as to attenuate
dust pollution.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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TAMIL NADU POLLUTION CONTROL BOARD

                                                                                    
Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2108136606685           DATED: 11/11/2021.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0711SPR/RL/SPR/W/2021     DATED: 11/11/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    
Unit Head
M/s.M/S APOLLO TYRES LTD (CAPTIVE POWER PLANT),
S.F.No. B-25 SIPCOT Industrial Growth Center-Oragadam,
MATHUR village,
Sriperumbudur Taluk,
Kancheepuram District.

                                                                                    
         Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2026
 

                                                                                    
                                                                                    

RED

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT – M/s. M/S APOLLO TYRES
LTD (CAPTIVE POWER PLANT) , S.F.No. B-25 SIPCOT Industrial Growth Center-Oragadam,
MATHUR village, Sriperumbudur Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of sewage and/or trade effluent under  Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6 of 1974) –
Issued- Reg.

REF: 1. Board Proc. No. T1/TNPCB/F.0711SPR/RL/SPR/W&A/2020 DATED: 04/09/2020
2. JCEE(M) IR.No : F.0711SPR/RL/JCEE-M/SPR/2021 dated 31/03/2021

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

10
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SPECIAL CONDITIONS
                                                                                    

1. This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  THERMAL POWER PLANT - 1 x 4.6  4.6  MW

By-Product Details
1.  Steam  34  T/hr

2. This renewal of consent is valid for operating the facility with the below  mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage
1.  Treated Sewage  7.0  On land for gardening

after treatment in the
combined STP located
@M/s Apollo Tyres Ltd
(Tyre Plant)

Effluent Type : Trade Effluent
1.  Trade Effluent 1(DM

Plant,CTBD & BBD)
 44.5  Taken to combined ETP

located @M/s Apollo
Tyres Ltd (Tyre Plant)for
further treatment

2.  Trade Effluent 2 (WTP
RO Permeate)

 76.5  Cooling Tower make up

3.  Trade Effluent 3 (WTP
RO Rejects)

 25.5  Dust suppression

11
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To
Unit Head ,
M/s.M/S APOLLO TYRES LTD (CAPTIVE POWER PLANT),
M/S. Apollo Tyres Ltd (Captive Power Plant) ,
B-25 SIPCOT Industrial Growth Center-Oragadam,
Sriperumbudur, Kanchipuram 602105
,
Pin: 602105

                                                                                    
Copy to:
1.The Commissioner,  SRIPERUMBUDUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.
4. File

Additional Conditions:
 1.� The unit shall ensure that the generation of power is equal to or less than 4.6 MW at all times.
2. � The unit shall ensure that the sewage generated is conveyed to the combined sewage treatment plant
of tyre plant, treated to the standards prescribed by Board consistently and used on land for gardening
/tree plantation without any stagnation or ponding within the unit premises.
3. � The unit shall ensure that the trade effluent generated from the unit comprising of DM Plant
Regeneration, Boiler Blow Down and the Cooling Tower Blow Down is collected and conveyed to the
Combined Effluent Treatment Plant followed by Zero Liquid Discharge System provided at the Tyre
Plant for further treatment and zero liquid discharge is achieved at all times.
4. � The unit shall ensure that the RO permeate generated from the Water Treatment Plant Reverse
Osmosis Plant & Combined ZLDs is used for cooling tower makeup and RO rejects is used for ash
quenching and coal dust suppression as reported.
5. � The unit shall ensure connectivity of online effluent monitoring to WQW of TNPCB for pH, BOD,
COD and TSS at all times and maintain the data for verification during inspection of the unit.
6. � The unit shall operate and maintain the EMFMs provided for the Zero Liquid Discharge System
(ZLDs) at various locations continuously and efficiently and maintain log books for the same to
furnish the monthly report to the Board.
7.� The unit shall comply with the CPCB directions if any issued.
8. � The unit shall ensure that 100% Fly ash utilization is achieved at all times, and the bottom ash shall
be disposed for beneficial uses to the maximum extent possible.
9. � The bio degradable solid waste, non -bio degradable solid waste, STP sludge, etc generated from the
unit premises shall be properly collected, segregated and disposed as per the provision of Solid Waste
(Management and Handling) Rules,2016.
10. � In order to prevent the formation and accumulation of toxic gases inside the tanks and to prevent
the occurrence of fatal accidents, while cleaning the tanks, adequate ventilation arrangements should
be provided in all the concealed tanks located both above and below ground level which are meant for
storing/ holding the effluents, rejects, sludge, permeate water and raw water etc.,. The sludge
accumulated in the ETP components should be cleaned mechanically only and manual cleaning of the
sludge should not be carried out under any circumstances.
16. � The unit shall ensure that the storm water arising from the plant area during rainy season shall not
contain any chemical contaminants and shall satisfy the inland surface water standards before
disposal.
17. � The unit shall function with valid certificate of stability obtained from the competent authority as
notified in sub rule (3) of Rule 12 B of the Tamil Nadu Factories Rules 1950 for the pollution
abatement measures provided in the unit.
18. � The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,
19. � The unit shall comply with the E- waste management Rules 2016. E- Waste as listed in Schedule–I,
generated by them shall be channelized through collection centre or dealer of the authorised producer
or dismantler or recycler or through designated take back service provider of the producer to
authorised dismantler or recycler. The unit shall maintain records of e- waste generated by them in
Form and make such records available for scrutiny by the TNPCB. The unit shall file annual returns in
Form–3, to the TNPCB on or before the 30th day of the June following financial years.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2308251540104           DATED: 05/05/2023.

                                                                                    
PROCEEDINGS NO.F.2410SPR/OS/DEE/TNPCB/SPR/A/2023     DATED: 05/05/2023

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.
        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2025
 

                                                                                    
                                                                                    

                                                                                    
                                                                                    

ORANG
E

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT –M/s. JEEVA ENTERPRISES ,
S.F.No. 251/2, THIRUMUDIVAKKAM village, Kundrathur Taluk and Kancheepuram District -
Renewal of Consent for the operation of the plant and discharge of emissions  under Section 21 of
the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of
1981) –Issued- Reg.

REF: 1.� B. P. No. 6 dated 02.08.2016 and B.P.No. 19 dated 03.04.2023.
2.� RCO Proc. No. F.2410SPR/OS/DEE/TNPCB/SPR/W&A/2021 DATED: 15/04/2021.
3.� Unit’s application through vide OCMMS application No.  51540104 dated 22.03.2023 and
resubmitted on 04.04.2023.
4.� IR.No : F.2410SPR/OS/AE/SPR/2023          dated 04/05/2023

The Proprietor
M/s . JEEVA ENTERPRISES
S.F No. 251/2
THIRUMUDIVAKKAM Village
Kundrathur Taluk
Kancheepuram District.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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SPECIAL CONDITIONS
                                                                                    

1. This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  REPROCESSED PLASTIC GRANULES

(FROM WASTE PLASTICS)
 200  MT/M

2. This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

II Fugitive/Noise emission :
Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures
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To
The Proprietor,
M/s.JEEVA ENTERPRISES,
2/254, ANNA STREET, KURINJI NAGAR,
VANDALUR,CHENNAI
Pin: 600048

                                                                                    
Copy to:
1.The Commissioner,  KUNDRATHUR-Panchayat Union, Kundrathur Taluk, Kancheepuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.
4. File
------------

                                                                                    

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.
Additional Conditions:
 1.� The unit shall ensure that no process emission from the unit’s activity.
2. � The unit shall ensure that the noise emission shall satisfy the Ambient Noise Level standards as
prescribed by the Board.
3. � The unit shall ensure to comply with the provisions of Plastic Waste Management Rules 2016 as
amended.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2308151540104           DATED: 05/05/2023.

                                                                                    
PROCEEDINGS NO.F.2410SPR/OS/DEE/TNPCB/SPR/W/2023    DATED: 05/05/2023

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    

                                                                                    
         Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2025
 

                                                                                    
                                                                                    

ORANG
E

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT – M/s. JEEVA ENTERPRISES ,
S.F.No. 251/2, THIRUMUDIVAKKAM village, Kundrathur Taluk and Kancheepuram District -
Renewal of Consent for the operation of the plant and discharge of sewage and/or trade effluent
under  Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988
(Central Act  6 of 1974) – Issued- Reg.

REF: 1.� B. P. No. 6 dated 02.08.2016 and B.P.No. 19 dated 03.04.2023.
2.� RCO Proc. No. F.2410SPR/OS/DEE/TNPCB/SPR/W&A/2021 DATED: 15/04/2021.
3.� Unit’s application through vide OCMMS application No.  51540104 dated 22.03.2023 and
resubmitted on 04.04.2023.
4.� IR.No : F.2410SPR/OS/AE/SPR/2023          dated 04/05/2023

The Proprietor
M/s . JEEVA ENTERPRISES
S.F No. 251/2
THIRUMUDIVAKKAM Village
Kundrathur Taluk
Kancheepuram District.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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SPECIAL CONDITIONS
                                                                                    

1. This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  REPROCESSED PLASTIC GRANULES

(FROM WASTE PLASTICS)
 200  MT/M

2. This renewal of consent is valid for operating the facility with the below  mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage
1.  Sewage  0.24  Sewer to common STP

Effluent Type : Trade Effluent        - NILL
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To
The Proprietor,
M/s.JEEVA ENTERPRISES,
2/254, ANNA STREET, KURINJI NAGAR,
VANDALUR,CHENNAI
Pin: 600048

                                                                                    
Copy to:
1.The Commissioner,  KUNDRATHUR-Panchayat Union, Kundrathur Taluk, Kancheepuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.
4. File
------------

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.
Additional Conditions:
 1. � The unit shall ensure that sewage generated from the unit shall be disposed through SIDCO sewer
line connected to the common STP of SIDCO for further treatment.
2. � The unit shall ensure that the treated sewage let out from the common STP is achieve the standards
prescribed by the Board.
3.� The unit shall ensure that no trade effluent is generated from its manufacturing activity.
4. � The unit shall properly collect and dispose the non-hazardous solid wastes for further beneficial use
without any accumulation.
5. � The unit shall ensure to comply that the recycling of plastic waste shall conform to the Indian
Standard: IS 14534:1998 titled Guidelines for Recycling of Plastics, as amended from time to time.
6. � The unit shall ensure to comply the provisions of Plastic waste Management Rules 2016 as
amended.
7. � The unit shall not ‘use and throwaway plastic ‘such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.
8. � The unit shall comply with the E-Waste Management Rules 2016. E-Waste as listed in Schedule-1,
generated by them shall be channelized through collection centre or dealer of authorized producer or
the dismantler or recycler or through designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of e-waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file annual returns
in Form-3, to the TNPCB on or before the 30th day of June following the financial year.
9. � The unit shall apply and obtain EPR registration immediately under Plastic Waste Management
Rules, 2016 as amended and shall furnish the copy of the same to this office.
10. � The unit shall apply and obtain Plastic Waste registration immediately under Management Rules,
2016 as amended immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
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Tamil Nadu Pollution Control

Board 

No. 76, Mount Salai Guindy, Chennai – 600 032,

Tamil Nadu

Regn. No.

PR-13-TAM-05-ASMPT4178Q-23   
Date:

13-05-2023 03:27 PM

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

(Under Rule-13(3) of the Plastic Waste Management Rules, 2016, as amended)

To,

JEEVA ENTERPRISES ,

SF.No.251/2,

Tirumudivakkam

village,Chennai,Tamil Nadu-

600069

1. With reference to the application dated 10-03-2023 regarding registration as a

Recyclers/Co-processors/, your application has been processed and found in order. Now,

therefore, Tamil Nadu Pollution Control Board is pleased to grant the registration in

favour of JEEVA ENTERPRISES, vide registered address SF.No.251/2,

Tirumudivakkam village, Chennai, Tamil Nadu -600069 for processing of plastic

waste, as per details given below:

Processing Code R4,R5 Quantity (TPA)

Processing Capacity

Cat-I 720.0000

Cat-II 1680.0000

Cat-III --

Cat-IV --

Production Capacity

Product Quantity (TPA)

LDPE [R5] 1260.0000

LLDPE [R5] 420.0000

HDPE [R4] 240.0000

PET [R4] 120.0000

PP [R4] 180.0000

PS [R4] 180.0000

2. This certificate of registration shall be valid for a period of One Year from the date of

issue of the letter unless revoked, suspended or cancelled.

3. The unit shall process the plastic waste (Quantity & Type) as per the Process Flow

Diagram (Section 8) and using the plant machinery as per the details given at (Section

11).

4. The quantity of plastic waste processed in the unit shall be as per details given in

Clause 1.0 above. The amount of plastic packaging waste recycled processed by the

1
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PWP shall not be more than installed capacity of the enterprise

5. Recycling of plastic waste shall conform to the Indian Standard: lS 14534: 1998 titled

"Guidelines for Recycling of Plastic" as amended form time to time.

6. Carry bag made of virgin or recycled plastic, shall not be less seventy five microns in

thickness and one hundred and twenty (120) microns in thickness with effect from the

31st December, 2022.

7. The PWPs shall not engage in manufacture, stocking, distribution, selling and using of

banned SUP items as listed in Amendment to PWM Rules dated August 12, 2021

8. The PWPs shall not deal with any entity not registered through on-line centralized portal

developed by CPCB.

9. The unit shall maintain a record of details of procurement of plastic waste and sale of

recycled products as per forma prescribed by CPCB. The total quantity of plastic waste

processed by plastic waste processors and attributed to PIBOs on an annual basis shall

be made available on the centralized portal developed by CPCB as also on the website

of PWP.

10. Registered PWPs shall provide certificates for plastic waste processing, which shall be

considered for fulfilment of EPR obligations by PIBOs. Certificates shall be issued on the

centralized portal in the pro forma and as per mechanism developed by CPCB. The

certificates will be for plastic packaging category-wise and shall include GST data of the

enterprise.

11. Exchange of EPR credit between PWPs and PIBOs to be done as per mechanism

provided by CPCB.

12. The PWPs shall file annual returns on the plastic packaging waste collected and

processed towards fulfilling obligations under EPR with the CPCB/SPCB/PCC as per pro

forma prescribed by Central Pollution Control Board by the April 30 of the next financial

year.

13. The PWP shall pay Annual fee for processing of Returns as per Guidelines by CPCB.

14. In case, at any stage it is found that the information provided by the PWP is false, the

PWP shall be debarred by SPCB, as per procedure laid down by CPCB , from operating

under the EPR framework for a period of one year. The PWPs whose registration has

been revoked shall not be able to register afresh for the period of revocation.

15. The PWPs are required to comply with provisions of PWM Rules (as applicable) failing

which necessary action as deemed fit shall be initiated against the violator. The

Environment Compensation, as applicable, shall be levied by CPCB/SPCB/PCC on the

violator.

16. An application for the renewal of a Registration shall be made at 90 days prior to expire

of validity, along with the necessary information & documents as per the Guidelines

2
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issued by the MoEF&CC and CPCB from time to time.

17. If at any stage, information provided by the unit is found to be incorrect, then the

Registration granted by SPCB/PCC shall be debarred by SPCB, as per procedure laid

down by CPCB, from operating under the EPR framework for a period of five years.

18. The PWP should ensure compliance with provisions of the PWM Rules, 2016, as

amended. Action, as deemed fit, including revocation of registration, closure of unit,

levying Environmental Compensation charges, shall be taken against violators of PWM

Rules.

19. Tamil Nadu Pollution Control Board reserves the right to take such action as deemed fit

under Environment (Protection) Act, 1986 for violation of PWM Rules, 2016, as

amended, if any, by the concerned PWP for the period prior to grant of registration.

20. Type of plastic and recycled content for different components of commodity to be

included in the label on the commodity

Terms and Conditions :- 1. The recycled plastic product shall not be utilized for

manufacturing banned Single Use Plastics as notified by MoEFCC, Govt. of India &

Govt. of Tamilnadu.

Member Secretary
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BEFORE THE HON’BLE NATIONAL 

GREEN TRIBUNAL, SOUTHERN ZONE, 

CHENNAI 

Original Application No. 131 of 2023 
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Parthiban J 

… Applicant 
Vs 

The District Collector and Ors.  
… Respondents  
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